IN THE CENTRAL ADMINISTRATIVE TRIBUNAT, HYDERARAT) RENCH ﬂT.HYﬁéRABAD

0.A.NO. 6§6 /93

Date of Order: 6/7-93
Between: J /79
I3

1. Divisional Failway Menager, (DG)
Soutn Ceutral Railway, Secunderabad,

2. Peormanent Yoy Ins-cctor (Zon)
S.C.Rly, Secunderabad.

3. Chiefl Signal Inspector,
Slgnal & TelecommunJCatlon Department,
S.C.Rly, Secunderabad.

. Applicants,
and ¥
1. ﬁﬂ-%&uMnkan
2. Presiding Cfficer, Laboﬁr Court,
Narayanaguda, AP, Hyderabad. -
- Respondents.

-For the AppllcantsL Mr.N.k.Devraj, SC for Rlys,
For the Respondents. f .a
CORAM:3
THE HON'BLE Mit, JUSTICE V.NEELADRI PAO : VICE CHAIRMAN
:  AND '
THE HOWTBLE MR.P.T.TIRUVENGADAI IMEMBEF (ADMT)
The Tribuuél made the following Order:-

Admit, The operation of the order dated 11-3-92
in C.M.P.No, E;Li /83 is suspended until further orders.
Issue notice to the Lespondents.

Post the case on 6.9.923.
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1. The Divisional Rallway hanager (B, G) 8.C.Rly, Secunderabad.

2. The Permanent Way Inspector (Con) S.C. Rly. Secunderabad.

3. The Chief Signal Inspector, Signal & Telecommunication
Department, S.C.Kly, Secunderabad.

4. The Presiding Officer, Labour Court, Narayanaquda, Hv Cerabad.

5. One copy to Hr.N.E. DevraJ, SC for Rlys. CAY,lHyd.

6. One copy to Mr, = .

7. One spare copy.
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TYPED BY ) 'COMPARED EY

CHECKED BY " 2PPROVED BY

IN THE CEMNTRAL ADMINISTRATIVE TRIBUNAL
MYDERABAD BENCH AT HYDERABAD

THE HON'BLE MR.SUSTICE V.NEELADRI RAO
' | VICE CHEIRMAN
AN/ »)

1

THE HON'BLE MALA.B.GORTY : MEMBER(AD)
H A;\D - . 3
THE HON'BLE 14R._11 . CHEMNDRASEKHALR  REDLY
MEMBER(J) -
AND . T

N
PR

THE HON'BLE MR.P.T.TTRUVENGADZM sM(&)

v

pated ¢+ & -7 -1993

ORDER/ FUBEMENT:._ |

¥ .
-
Moaie /Tiudi..” C.A. No,
in

O.A.‘NO.. 6 §6 a3

T-EAQNO- " ’ (wop._ )

Admitted and Interim directions
C—

Allowed

e ———

Disposed of with directions
Didmissed Ly
Digmissed as wi‘t'hdrawn
Dilsmissed for default.
ﬁZjected/ Ordered

No -order as to costs.
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